i

ER TP

ay por ade

Oy
SRGENL A5 Doy

Tyavsd 18 0q0s
hint Kam

ke

Sications v

e of

i

iy L

mann Allied Seni

orvice Tax Online Dot O

i Pl L, LAW Mouse,




PELLATE TREIBUNAL,
Fi%)

\.'; ;’l."' }

MOT/EXC

F oo e g e
Laienis ;J.

US/000/ARPL/ 145/ 1
Customs, Centra

Central

ay be a

hu itatlve report ar noty

Hiow

CRiie 27

TG

=
i
l'-‘l
¢
]
ard
in
Jas
7—1
.J"‘
o
c:
ol
P
J

APPEARANCE

i':i At Gupia, Ady
Supdt.) (ﬁ\.n

=i f:h,

s Lid,

CRESFONDENT

'}U}I"z

10, 0&;

‘-L.«,. it




o b Seil Chounthary

The appeilant is an

business support servicas

A5/7/2014 passed by Commissioner

Custams & Service Tax, MNoida,

2. Heard the
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3. oM a [:\uuseli of tha show cause notice

evident that the apoellant have applied for refung of Cenvat credit for

the period October, 2012 o

o which the show cause notice
refund claim amounting o Hs.2
Section 73 nor Rule 14 of CCH

how cause notice to be
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particuiars, Accardingly, ¥ hold that ther

fssued upon the appellant, As such, i
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far it have upheld the disallowance of

Re.2,01,059/-. The appellant-assessee will be entitie o conssg

any. Accardingly, the Adjudicating

grant refund of this amocunt of Rs, 2,671,058/~ v interast
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